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FIFTEENTH KERALA LEGISLATIVE ASSEMBLY
Sixteenth Session

Wednesday, February 4, 2026
LIST OF BUSINESS

I. Questions:
Questions entered in the separate list to be asked and
answered.

II. Calling Attention:

(1) Shri. K. P. Kunhammed Kutti Master to call the attention
of the Chief Minister to the necessity to exert pressure on
the Central Government to resolve the difficulties faced
by the Non-Residents due to frequent cancellation of
flight services in the country and the uncontrolled hike in
air fares.

(2) Shri. Sunny Joseph to call the attention of the
Minister for Forest and Wild Life to the necessity to
provide compensation for damages and protection for
human life, property and agriculture due to wildlife
attacks, including in the residential areas of the State.

II1. Presentation of Reports:

(1) Shri. Murali Perunelly, Chairperson, Committee on
Privileges and Ethics to present Fourth Report of the
Committee.

(2) Shri. M. M. Mani, Chairperson, Committee on
Subordinate Legislation to present Forty Fifth and Forty
Sixth Reports of the Committee.

(3) Shri. E. Chandrasekharan, Chairperson, Committee on
Public Undertakings to present Seventy Ninth to Eighty
Fourth Reports of the Committee.

IV. Government Resolution (Rule 118):

Shri. Pinarayi Vijayan, Chief Minister to move the
Resolution to urge the Union Government to stop the grave
neglect the Union Government has been showing towards
Kerala on various matters and to ensure deserving and
rightful justice to the State.

(Copy of the resolution circulated separately.)



V. Financial Business:

General Discussion on the budget for the Financial
Year 2026-2027.
(Discussion to be concluded.)

Secretariat of the Kerala Legislature, Dr. N. Krishna Kumar,
Thiruvananthapuram, Secretary.
February 3, 2026.



